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1. Post Master General,
Maghdoot Bhaw;nx New Delhl,
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anplicant lnpugns

him  as & substitute E.0 sgmnt o ant
g ey N e AR el e o 3 Yy e o e 7
seeks ®aglrection T O [pooLlnTme an VPR

B "
cinploveae in De&hm agalinst any VECANCY in

i

accordance Wl departmental instructions on  Lhe

7. I have heard Shri Pandey for soplicant and
shri Arift for respondents.
2, poplicant  was provided as &, Substitute
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ravaersion of Shril Dinesh Kumar to the post of £.0




Substitute E.U. Acents are contained in Lhe DG

eeT « letter dated 7.12.72 (Ann,  R-1t), aad @38
) . o~ e e ey b oy e e kS e ol ] Ty psier v
applicant was brought as Subsiitule L.0. Packar

o bhe risk  and  responsibllity of Dinesh Kumar,

who ;ubﬁkquhhfif returned  to  his post
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Packer, applicant doesz not have any  enforoceabls

ciaim on the aforesaild post.

6. However, 1T  and when respondenlis are
had u‘a‘r }9’0‘\7!{4, u
considering engadgemnsnt QTAE“De Qm&m&i Lhey should

IR S LA L 1 2 S Lo ay g e b4
axparlencs Ln this area of activl

with rules and instructions on  the
subisct.
7. iz O.A, stands disposed of accordingly.
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